gifh \ CEnTRAL ADMIN {STRATIVE TRIBUNAL

BOMBAY BENCH
Original Application No.g25/95

Transfer Application No.

Date of Decision“/g/95

Se XL.PATHAK

Petitioner/s

. ghri Maéurkar for shei Yelue

Advocate for
the Petitioners

Versus

Union of India & 3 Ofs.

Respondent/s
* ' esh Kymar for -
strl Sures Advocate for
shri M.I.sethna the Respondents
CORAM :

y

Hon'ble Shri. B.S.Hegde, Member (J),

Hon'ble Shri. M.R.Kelhatkar, Member (A).

(1) To be referred to the Reporter or not ?%

(2)  Whether it needs to be circulated to )ﬂ
_ other Benches of the Trihunal ? .

s

-

(B.S.HEGLE)
MEMBER (T}



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

BOMEAY BENCH -

0.A,625/95

V/Se
Ul_\‘lpl:i OF INDIA & 3 OTHERS «»« Responcents.
CORAM: Hon'ble shri B.S.Hegde, Menber (J),

Hon'ple Shri M.R.Kplhatka:, Member (A).

APPE ARANCE 3

shri Masurkar for shri Yelwe,
Counsel for applicant.

shri suresh FRumar for
shri M,I1,s8ethna, Counsel for
L 2 Respondent.s,

ORAL JUCGEMENT : DATED : 11/9/95,

I Per shri B,S.Begde, Member (J) )

The applicant in this CA has prayed that
the respondents be directed to complete the enquiry
pending against him &ifibe 1989 within a period of

3 months.

Respondents are directed to complete the
enquiry within a period of 3 moﬁths from the date
& of receipt of this order ané on receipt of findings
of enquiry, the applicant may make representation
» to the Bisciplinary Authority which may be

digposed of within one month thereof,

L

With ﬁhe above direction, the QA 1is

disposed of.
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T (M.R. KOLHATKAR) (R .S.HEGLE)
MEMBER (A) MEMBER (J)
abpu ] ' .




